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Regulating content of trans-fat in oils and fats

1356. SHRI DEREK O'BRIEN: Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(@ what steps have been planned by Government towards issuing regulations
to meet the WHO mandated best practice limit of 2 per cent trans-fat in oils and fats;

(b) the current prescribed limit of permitted trans-fat in India and details thereof;

and

() whether there is a monitoring mechanism to record the compliance status on
following the prescribed trans-fat limit, if so, the details thereof, if not, the reasons

therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) The limit of trans-fats to
be not more than 5% is prescribed under Food Safety and Standards (Food Products
Standards and Food Additives) Regulations, 2011 for vanaspati, bakery shortenings,
bakery and industrial margarine and interesterified vegetable fats/oils.

A draft notification to limit trans-fat to be not more than 2% by weight of the Total
oils/fats present in the processed food products in which edible oils and fats are used
as an ingredient on and from 1st January, 2022 was issued on 28.08.2019.

(c) Standards prescribed under various regulations of FSSAI are enforced
through the State/UT Governments. Regular surveillance, monitoring, inspection and
random sampling of food products, are undertaken by the officials of Food Safety
Departments of the respective States/ UTs to check that they comply with the standards
laid down under Food Safety and Standards Act, 2006, and the rules and regulations
made thereunder. In cases where the food samples are found to be non-conforming,
recourse is taken to penal provisions under Chapter IX of the Food Safety and
Standards Act, 2006.

CGHS dispensaries in the country

1357. DR.T. SUBBARAMI REDDY:
SHRI VAIKO:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:



